Fourteenth Loksabha

Session : 8
Date : 25-08-2006
Participants : Singh Shri Arjun,Yadav Shri Devendra Prasad,Radhakrishnan Shri Varkala,Singh Shri
Arjun,Aditya Nath Shri

an>

Title : Motion for introduction of Central Education Institutions (Reservation in Admission) Bill, 2006 (Bill
Introduced).

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI ARJUN
SINGH): Mr. Speaker, Sir, Hon. Shri Jawaharlal Nehru Ji, the first Prime Minister of India
introduced the first amendment to the Constitution of India, which incorporated article 15 (4) in the
Constitution with a view to giving relief to the weaker sections of the society. This amendment was

added as article 15 (5) of the Constitution by the 934 Amendment of the Constitution passed by this
Parliament.

This has been possible only because of the abiding commitment of the hon. Congress
President and the hon. Prime Minister to the cause of advancement of the educationally and socially
backward sections of the society. ... (Interruptions)

MR. SPEAKER: You ask for leave.
... (Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Mr. Speaker, Sir, the Minister has to first seek leave
of the House to introduce the Bill. How can he make a speech now? ... (Interruptions)

MR. SPEAKER: You are right. The hon. Minister wants to make a preface. It 1s not forbidden under
the rules.

PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Mr. Speaker, Sir, he can seek leave of the House
first. Then, some hon. Members who have objection to the introduction can speak.

MR. SPEAKER: Yes. Just wait. Everybody knows the importance of this Bill. It will go to the
Standing Committee. It will be thoroughly discussed there.
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SHRI ARJUN SINGH: Sir, I would like to put on record also the fact that all parties represented in
this House, in an unanimous vote, 389-NIL, enabled this amendment to be made and thereby paving
the way for this piece of legislation. To the best of my knowledge, this piece of legislation is the first
to be brought before Parliament under this provision of the Constitution.



MR. SPEAKER: Mr. Minister, you ask for leave to introduce the Bill.
... (Interruptions)

SHRI KHARABELA SWAIN : Sir, he is making a speech before introducing the Bill. ...
(Interruptions)

MR. SPEAKER: This is the problem. Let me try to regulate it. There is nothing forbidden in the
rules.

PROF. VIJAY KUMAR MALHOTRA : Sir, the convention is that he should first seek leave of the
House to introduce the Bill. ... (/nterruptions)

MR. SPEAKER: Yes, but I cannot say that this is never done.

SHRI ARJUN SINGH: Sir, millions of backward classes all over the country have been looking
forward to get an opportunity for equitable access to the institutions of higher learning maintained
by the State. To this end, a small but irrevocable step is being taken today. It is now for the wisdom
of this Parliament to provide shape and substance to their dreams, which they have nurtured for
decades.

With these words, I beg to move for leave to introduce a Bill to provide for the reservation in
admission of the students belonging to the Scheduled Castes, the Scheduled Tribes and the Other
Backward Classes of citizens, to certain central educational institutions established, maintained or
aided by the Central Government, and for matters connected therewith or incidental thereto.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill to provide for the reservation in admission of
the students belonging to the Scheduled Castes, the Scheduled Tribes and the other
Backward Classes of citizens, to certain central educational institutions established,
maintained or aided by the Central Government, and for matters connected therewith
or incidental thereto.”

I have got three notices. Under our specific rule, at this stage, the reason has to be given for
opposing the introduction of any Bill. Now, so far as Shri Devendra Prasad Yadav’s notice is
concerned, he has only said that the Bill is against the Constitution. That is no reason. Therefore,
how can I allow?

Ol. M MUTA AT (V) : IR AT A P #30 & Rae® & a1 98 9ad g1 J9 g

MR. SPEAKER: Only Mr. Radhakrishnan has given a reason, but a wrong reason. Yogi Aditya Nath
has not given any reason.

It snfecaETer (MREYR) : fewer Weley, #W $9 W Ud Sfuf & B



JeuE HEIGY : 3MuRy &1 ergH al @ a1fevl But even then, because of your feelings, I will allow all of
you to speak for a minute each.

... (Interruptions)
MR. SPEAKER: Nobody else will be allowed except these three Members who have given notices.
... (Interruptions[k3])
MR. SPEAKER: You have not given notice now.
sft 7. N (Fs®) : ggA & dla QR
el welRd oY R AR § HEl 9ed 87
MR. SPEAKER: There is a time for that. 1 have requested you.

Mr. Yadav, I will not allow you. You can take only one minute. You have not given any
reason for objection.

#ft I NS IR (FIRYR) ¢ HEIGE, IR MY AATS T8 &Y, @1 DA HM BM? YA AT a1 Fed B
forg va fie &1 v &Rl

MR. SPEAKER: It says:

“Notice to oppose introduction of a Bill shall be addressed to the Secretary-General,
specifying clearly and precisely the objections to be raised, and given by 1000 hours
on the day on which the motion for leave to introduce the Bills is included in the list of
business.”

This was specifically incorporated in the rules because all general notices used to be sent without
indicating the ground for objection.

sft <d=% 9IS Aed : WEley, UE 72 (1) & ded gl
e AEIGT  : BH Tl 72 (2) U W &

3ft I UG AGT : H MUD I | AT BT Byae IRl gl 3fEHA 15 (4) B T'G iR 15 (5), 91 frwa
A W el Aedl A UG 81 gl 8, # 39 Wee # {deT By arsan g SR 39D gl § A w3l Sff Br qurg
<A1 Aredl gl A SO PO YR dredl g1 Ml o fad e €, 99 Hdw H # Ua 9 @ige SomT dred
gl B & gl @ 9y, # @l 2 b1 Rp R aredt €1 F 2 § a ARH Sfefie Jaee 2
Sfpfem A9 Fllsl & AFAR Yae a1, IHH1 FSROCUA &1 grn?  forad Bl ok 8, Safd e aoiq
§ 7 7 R

MR. SPEAKER: It will go to the Standing Committee.



# A7 UG AT ¢ A€ FAT BYo B Vel 27 [ aoid # @ R vl W U I9d! st € 3
s & 98 e g1 Ug 1 € Wl 87 g9d o9 U8 AATeld & U ST, ol BeRgeid 8l S| S|
gAdHT SRS B, 1 B &1 A S a1 et &1 /4 Srgm’? | (2rayr)

el HBIGT  : IUDI Sl UG 8, 3T a8 of el |

... (Fagr)

MR. SPEAKER: If that is so, the hon. Minister should take note of it, the hon. Members of the
Standing Committee will take a note of it. We are not that powerless.

. H MUTS ATGd : (el A8ISy, 39 HIA! AR BI 8 AT G | .. (Fger)
LT HEGT  : 3N SUPT <ISH &l 8, U ST B H a7 Bl

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): If there is a shortcoming in the Hindi
translation, I talked to the hon. Minister, it will be corrected. The English version is absolutely
correct.

5 Iv% TG Aed : ®@, YA Bl S AW JfSad B SEH QA OE FlTe & aR H del aredl gl ... (&
g4r4)

MR. SPEAKER: I will not allow on clauses.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I fully support the Bill. I am a
strong supporter of the Bill, but at the same time, I would like to bring out a very important matter. ..
(Interruptions)

MR. SPEAKER: Then, why are you objecting now?

SHRI VARKALA RADHAKRISHNAN : Sir, my humble submission is that after the passing of the Ninety-
Third Constitutional Amendment, a new situation has arisen in the country with regard to the minority
institutions and on that we have to decide. Without which the Act will be in difficulty. The admissions of
the backward communities as well as Scheduled Castes and Scheduled Tribes will be in difficulty. Until and
unless, we make a specific point about the definition of minority institutions, which are exempted from the
operation of the Ninety-Third Constitution Amendment as per article 3 of the Thirtieth Constitution
Amendment, there will be a crisis.

So, I would request the hon. Minister to take a firm stand with regard to defining the
minority institutions. Simply exempting them is not enough. You will have to make it clear. Sir, in
our State 90 per cent of the institutions are controlled by the so-called minority institutions.

MR. SPEAKER: I am sure, he will very much oblige you for your suggestions.

SHRI VARKALA RADHAKRISHNAN : So, I strongly support him. He may go ahead and bring about a
clear-cut legislation.



reme weley ¢ AR anfecrre, oy Aifergl sy oft @i HRu AE fam, fiw e ot & HradlereE ad
f&=m | g @ 9 2

Ireft efecu=rer  : 3rewer Welew, § A HAT ol .. (UauUrs)

MR. SPEAKER: Why is this provision made? It is regarding merely legislative competence.

arft sfecge : # WA Ot & 39 fadue @1 uEl U & &1 sAfay faRig dRAr anedr § it S\t
MNgq & 78 21 A gaE H= S SR # O & 9uE A W@ e 21 9w B iR o adE Rufd g,
Iz fadue Afeem @ qof il &1 g w A AU Bl | rqdeEd iR defrs Gl &1 3u s
W dferd @l T g SRER Sl WY HRG WRER W TS Ul 81, IS0 WRART W US Tl € 3R IR WRbR
S I Geu <t § 98 <9 B ST ST 9T B g, . (cgar)

3reel HEIGY : 3T AReH St & fid & IR # 9 w &1 6|

...(2gadr)

AN ey ;SRR I WRRI # SrNfad Wi, SFNfEd S SR o fUsS @ & AFRSGT Bl
IRETT 1 Fagr A & B I8 Fawe &Y R IR WHR el bl ol qF1 Se 6 wapr dfagr @
ORT 14, 15 3R 16 &1 YA PR B! 8, SUDI Tooltd B I8 ¢ 3R 99 U P 3 3rernaare &) Rufy e
e a1 Ful DI AT 91 B @ 2| Ao g9 A HA SN B 39 fA8TS Bl A bR b1 kg dRd

g1, .. (M)

MR. SPEAKER: You have not spoken on the constitutionality.
Now, Mr. Minister, do you wish to say something?

SHRI ARJUN SINGH: Mr. Speaker, Sir, first I would like to address the concern of my colleague
here about the Hindi translation. Naturally, translation is not done by our Ministry, and it is done by
the Legislative Department. In case there is any typographical error or something which should not
be there, it will be clarified in the Standing Committee, and ultimately, the Bill will have to go in
that shape.

On the issue of Yogi Aditya Nath, I would like to inform him that this issue of including
minorities was moved in this House through a motion when the main Constitution (Amendment) Bill
was being considered, and that motion was negated in this House by 287 to 214 votes.

MR. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the reservation in admission of
the students belonging to the Scheduled Castes, the Scheduled Tribes and the other
Backward Classes of citizens, to certain central educational institutions established,
maintained or aided by the Central Government, and for matters connected therewith
or incidental thereto. ”



The motion was adopted

MR. SPEAKER: Now, the hon. Minister may now introduce the Bill.

SHRI ARJUN SINGH: Sir, I introduce the Bill.



